
ACT No. I OF 1942. 

(Recsivsd the assent of the Governor General on the 
2nd Mwch, 1942.: 

An .Act further to amendT the Workmen's 
Compensation Act, 1923. - 

W HEREAS %it is ekpediert further to amend the 

%'I11 of 1918, Workmen's Compensation Act, 1923, for the 
purpose hereinafter appearing ; 

It is hereby enacted as followa :- 
1. (I) This Act may be called the Workmen's short title and 

Compensation (Amendment) Act, 1942. commence- 
ment. 

(2) It shall be deemed to have come into force on 
- the 3rd day of September, 1939. 

2. I n  section 15 of the Workmen's Compensation fzg$yt of 
Act, 1923, for clause (5) the following clauses shall be A C ~  VIII b f 
sqbstituted, namely :- 1923. 

" (5) No compensation shall be payable under 
this Act in respect of any injury respect of 
which provision is made forpayment of a 
gratuity, allowance or pension under the War 
Pensions and Detention Allowances (Mercantile 
Marine, etc.) Scheme, 1939, or the War Pensions 
and Detention Allowances (Indian Seamen, 
etc.) Scheme, 1941, made under the Pensions 
(Nayy, Army, Air Force and Mercantile 

2 &b8Geo 6, 
r .  a .  88. Marine) Act, 1939, or under the War Pensions 

and Detention Allowances (Indian Seamen) 
Scheme, 1942, made by the Central Govern- 
ment. 

(6) Failure to give a notice or make a claim or 
commence proceedings within the time re- 
quired by this Act shall not be a bar to the 
maintenance of proceedings under this Act in 
respect of any personal injury, if- 

(a) an application has been made for payment 
in respect of that injury under any of the 
schemes referred to in the preceding clause, 
and 

( b )  the 
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( b )  the Provincial Government certifies that the 
said application was made in the reasonable 
belief that the injury was one in respect of 
which the scheme under which the applica- 
tion was made makes provision for payments, 
and that the application was rejected or that 
payments made in pursuance of the appli- 
cation were discontinued on the ground 
that the injury was not such an injury, and 

(c) the proceedings under this Act are com- 
menced within one month from the date on 
which the said certificate of the Provincial 
Government was furnished to the person 
commencing the proceedings." 

R epeal. 3. The Workmen's Compensation Second Amend 
ment) Act, 1939, is hereby repealed. X L I I O ~  1 ~ 3 9 ,  
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